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Fund (Admt,) Bil]
Is it the pleasure of the House that
leave as recommended by Committee
may be granted 7

SEVERAL HON. MEMBERS : Yecs.

MR. CHAIRMAN : The leave is
granted. The Mcmbers will be inform-
ed accordingly.

PROF. MADHU DANDAVATE
(Rajapur) : Further incentive should be
given for absenteeism.

MR. CHAIRMAN : You have got
sufficient reasons, perhaps.

—— e —

15.13 brs.

Petition re : Proposed Closure of Nation-

alised Companies, namely Raniganj No. 2

Works and Borgapur Works (Burp
Standand Co. Ltd. Dislt. Burdwan)

SHRI KRISHNA CHANDRA:
HALDER (Durgapur) : 1 beg to present
a petition signed by Shri Haradhan Roy
and others regarding proposed closure
of nationalised companics, namely,
Raniganj No. 2 Works and Durgapur
Works (Burn Standard Company Ltd..

" District Burdwan). J

——— e o —

15.14 hrs.

LEVY SUGAR PRICE EQUALISA.
TION FUND (AMENDMENT)
BILL"

THE MINISTER OF STATE OF

THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (SHRI BHAGWAT
JHA AZAD) : Sir, I bog to move for

*Published in Gazette of Indig Fxtra

ordinary, Part II, Section 2 dated
9.5.1984,
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leave to introduce a Bill toamend the
Levy Suger Price Equalisation Fund Act
1976.

Mr. CHAIRMAN : The question

is =

“That leave be gramted to intro-
duce a Bill to amend the Levy
Sugar Price Equalisation Fund
Act, 1976.”"

The motion was adopted.

SHRI BHAGWAT JHA AZAD : Six
I introduce the Bill.**

15.15 hrs.

MATTERS UNDER RULE 377

i) Power shertage in Uttar Pradesk

st &t Y. fag (wAqR) : Fwr-
afg ugley, a5 | 4§ FSAL uIW H
7z g1 a3 fag g s¥dr @ &2 &
#% g, fgad u3n ¥ fagw ofclzafs
s gy 1 ¥ mg w=AEr fafass
FFI F IAIN AGT A ITHM 9%
T gRIT ) Azi A% fw wEgeAqw
IO, IFIF, qAZ FF FT IH0IAT,
aaesfa, #ygr, sard, g, W
uifs 7 /50 wfawa Y fag a w24y
FT AT AL 2 1 gAT IAOT A |eATR
Famq 3 faq g% faga Iqaqw
adY g1 » 97 W IW FFIT T w2
faat @y gt & wad aiasg yams

**Introduced with the Re commenda-
tien of the President.



